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IN THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN BENCH, AT PUNE
ORIGINAL APPLICATION No. 104 OF 2019
IN THE MATTER OF:

NITIN DEVRAJ JARU & ANR. ...APPLICANTS
VERSUS

UNION OF INDIA & ORS. -..RESPONDENT(S)

COUNTER AFFIDAVIT / REPLY ON BEHALF OF RESPONDENT NO. 4
[ CENTRAL GROUND WATER AUTHORITY

INDEX
S.NO | PARTICULARS PAGE No.
1 Counter affidavit / reply on behalf of Respondent 1.7
" |No. 4 / Central Ground Water Authority
2. |/ANNEXURE -I 8-13
True Copy of Application for NOC dated
06.08.2019 submitted by Respondent No. 6

3. JANNEXURE -II 14-15
True Copy of NOC dated 26.12.2019 granted to
M/s SAL Steel Ltd.

4. |ANNEXURE -III 16
Copy of complaint letter dated 29.07.2019

forwarded to District Collector, Kutch.
‘ 5. |VgKalatrranic =

Through:

FILED BY:

// -
ENDUMAULI KUMAR PRASAD
Senior Central Government Standing Counsel
Advocate for Respondent No.4
A-52, Sector 17-A, NOIDA, U.P. 201301
Date: 22.09.2021 E-Mail: mail@ardhendumauli.com
Place: Noida Ph: 0120-2488 800 - 802
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ORIGINAL APPLICATION No. 104 OF 2019

IN THE MATTER OF:

NITIN DEVRAJ JARU & ANR. ...APPLICANTS |
VERSUS

UNION OF INDIA & ORS. ...RESPONDENTS

COUNTER AFFIDAVIT / REPLY ON _BEHALF OF

RESPONDENT NO. 4 / CENTRAL GROUND WATER

AUTHORITY

I, Sanjeev Mehrotra, S/o Sh.Kailash Chandra Mehrotra. Aged about
57 years, employed as Scientist’D’ & Head of Office, Central Ground
Water Board, West Central Region, functioning at Ahmedabad, do

\ hereby solemnly affirm and declare as under: \

- That I am duly authorized and competent to swear this affidavit on

and on behalf of Central Ground Water Authority, Ministry of Jal

Shakti, New Delhi in the above matier.

— SERIAL m.ﬂf(éf:jﬁazi

W\/\w BOOK No..... _CE A
PAGE No.......
F‘H T M oate. Flaalzit
$AEY WE/Head of Office %’
WA W@ /Government of India %‘* '
e SR Wshew/ Ministry of Jal Shaiti it
otet waert, ) R iy i sy R S.B. PATWA ...
Department of Weter Resources, GQWN&I %}S; ARAT
River Devalopment & Ganga Rejuvenation 4 '
iy ‘@ W%Caﬂﬁ# Ground Water Bozra, ol 7 . SEP ZGZZ TR

Weat Contral Region
JeErary/ Ahmedabac



520

b2

That 1 have read and understood order passed by the Hon'ble NGT
and filing this Counter Affidavit in compliance of direction passed by

the Hon ble Tribunal.

3 That the contents of the original application that have not been
specifically admitted hereunder or arc matier of record be deemed
denied.

4. That the deponent craves liberty to raise additional submission or {ile

arguments.

BRIEF SUBMISSIONS:

5, 'That the Applicant has under his Application sought direction from W/ 'I
this Hon’ble Tribunal to direct Respondent No. 2 (GPCB) to issue
closure orders to Respondent No. 6 (M/s SAL Steel Pvt. Ltd.) until all
conditions of the NOC are complied with; to direct MOEF & CC o
cancel the Environmental Clearance granted to Respondent No. 6: 10
direct Respondent No. 4 (CGWA) to seal 12 illegal tube wells being

operated by Respondent No. 6 at Village Shinay: to direct relocation

of Sponge lron Plant and consequently the entire unit; to direct
Respondent No. 6 to remediate the Environmental damage caused to
agricultural fields of the Applicant; to impose heavy cost on

‘b»’;l " ba_Respondent No. 6 as environmental compensation; 1o direct

- f
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W‘f‘gﬂmﬁﬁa\mmmém of India IV eiefednhiis SR
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Wast Central Ragion Dyt AT 1
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disciplinary proceedings against erring oflicials under Section 28 of
NGT Act, 2010 and to pass any other order as deemed fit and proper

in the facts and circumstances of the case.

6. It is submitted that the Respondent No.6, M/s SAL Steel Pvt. Lid.
S.No. 245 P. Bharapar, Gandhidham, Kutch, Gujarat, has submitted
online application for NOC dated 06.08.2019. for drawing 2506
m’/day of ground water from their existing 7 bore wells and proposed
4 bore-wells. The Respondent No.4. CGWA has granted online NOC
dated 26.12.2019 permitting ground water extraction of saline water
from their existing 7 bore-wells to the extent of 2,436 m¥dav. The
NOC is valid from 13.12.2019 to 12.12.2021 as per the terms and
conditions prescribed under NOC.

True Copy of Application for NOC dated 06.08.2019 submitted b
Respondent No. 6 is marked herewith and annexed as ANNEXURE
- L

True Copy of NOC dated 26.12.2019 granted o M/s SAL Steel Lud.

is marked herewith and annexed as ANNEXURE - 1L

PARA-WISE REPLY:

7. That the averments under Para I to II are matter of record and needs

FTTE IPd/Head ot O ifi~o
R WE/Covernment of 1ndis
o 1 AR/ Miristry of Jat Shax

T T, T W sl o g B
] Department of Water Resources,
River Development & Ganga Pejuvensio
; %Wﬁ?ﬁé/(:emmf Ground wa'er Bou
West Central Reglon
HEHTE/Ahmedag o,
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8. That the averments under Para 1 are related to violations under Water / ”"%‘?7/’ Q
(Prevention and Control of Pollution) Act, 1974, Air (Prevention andg
Control of Pollution) Act. 1981 and EC norms does not pertain to %} \ "2»;
CGWA except the averment of illegal extraction of ground water by \2 Vn ;
7Resp(mdcn£ No. 6 through twelve tubewells. It is submitted that NOC
- dated 26.12.2019 which is valid from 13.12.2019 upto 12.12.2021
was granted to Respondent No. 6 in respect of 7 bore-wells. In case
the Respondent No. 6 is drawing ground water from more than 7
bore-wells and bevond permissible limits, the unit shall be liable for
action in accordance with the provisions under Section 15 of the

Environment Protection Act, 1986 or as may be decided by this

Hon’ble Tribunal.

9. That the averments under Para 2 and 3 does not pertain to CGWA and

as such does not warrant any reply from the answering respondent.

0. That the contents of Para 4 to 17 are pertinent to other respondents.

Hence the respectful submission is that the Respondent No.1 and 2

can be in a better position to counter the averments to the satisfaction

of this Hon'ble Tribunal.

11. That the averments under Para 18 are pertinent to respondent No.2.

~—GPCB. The limited issue under the para is related to illegal ground
o S,
Ne %ﬁﬁr extraction. The CGWA has granted NOC dated 26.12.20 1/9//(“ e
g WE/Head of Office WA
A HEEE/Goveriment of india /4 A
T nam/v v of Jal Shakti_ fi (5,800 0
T A, SRR e e R iy
Department of Wa‘2r Resources, \} ﬁ\%ﬁj ST 5{":" FEg
River Davelopment & Ganga Rejuvenation -\"‘{; EXO. 2028 /¢ ‘_,/
FT A D/ Central Ground Water Beard, N ff\\@;%/ 4
West Central Region \\'\Q\”‘ ’Q/fﬂy
evEvar/ Ahmedabaa e
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N\
m’«\ which is valid upto 12.12.2021. Hence the averments  of illegal
2
36,1
3/ &/); ground water extraction may not be admitted in respect of 7 bore-
B s i
.
- ',-»/‘,«j;a/ wells permitted. It is further submitted that the complaint received

from the applicant was forwarded to District Collector, Kutch vide
letter dated 29.07.2019. True Copy of complaint Jetter dated
29.07.2019 forwarded to District Collector, Kutch is marked herewith

and annexed as ANNEXURE - 1IL

12. The contents of Para 19 to 21 does not pertain to CGWA and hence,

no comments are being offered by the answering respondent.

13. That in reply to averments under Para 22 to 24, it is respectiully
submitted that the applicant under para has alleged that the respondent
No.6 is drawing ground water from tube wells in nearby village
Shinay, which is 3 k.m., away from project location at Bharapar
village. The applicant also submitted that the issue is under judicial
scrutiny before additional Civil Judge, Gandhidham, Kutch. It is again

submitted that NOC dated 26.12.2019 which is valid from 13.12.2019

upto 12.12.2021 was granted to Respondent Ka:%6 iuif"’t‘.
,- N\
bore-wells. In case the Respondent No. 6 i d.rbwing.,'_groj

from,more. than 7 bore-wells and beyond permisgible | .r liable

for action in accordance with the provisions under Section 15 of the

Se e
S padad of Otics,

g%y
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T ST W v lpent ot india }f; g 0-""" “h kxt.'\‘it,
T ! . {z’# Shakti / ;"?f/ ?gi‘ix%\%\\v\g&
kil e Ry o o Bt es®e 1L
. vep ¥ Pae roes I‘ ” t %»’Q};‘:Q%‘Jgﬁa m“
River Deveiep 1 » 3% R van | g.'.\\\xbx N /*I'/a‘l
F Y v i/ oy enation N R,
¥ 4.7} G;u uid Wﬁtﬂf Boam’ | @ \ A ﬂw'\v / o
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Environment Protection Act, 1986 or as may be decided by this f

s

ey

| ,‘.’g . h-.-_'
Hon'"ble Tribunal, K O T
\"

REPLY TO GROUNDS: LIV

14. In reply to the contents of Para (i) to (xil) and (xiv), the respectful
submission of the answering respondent is that the averments by and

3 . . ;
large are pertinent to other respondents and do not pertain to CGWA.

I5. In reply to the contents of Para (xiii) it is submitted that NOC dated
26.12.2019 which is valid from 13.12.2019 upto 12.12.2021 was

granted to Respondent No. 6 in respect of 7 bore-wells.

In view of above submissions, it is respectfully submitted that the
application may kindly be disposed with orders / directions as deemed
:ﬁt and proper in the facts and circumstances of this case. The
answering respondent may kindly be exempted from personal

appearance.

DEPONENT
HAters YqE/Head of Office

MR HTER/Gevernment of India
e e ¥EETG/Ministry of Jal Shakti

v

S qEEE, T Rem v T Gy R
Department of Water Rasources,
T River Development & Ganga Rejuvenation
PA A N F0 i 1 S/Central Ground Water Board,

,,b “ YIRS\ West Central Reglon
AN AN WERER/ Ahmedabad
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VERIFICATION:

Verified at Ahmedabad. on this 17th. day of September, 2021, that the

contents of the above affidavit are true and correct to my knowledge,

No part of it is false and nothing material has been concealed there

<™ ey
DEPONENT
TR Y9E/Head of Office
AT WEI/Cavernment of India
A 3% A e istry of Jal Shakti
A HHEA, W S ST T S Ry
Department of \Vater Resources,
?}iver Develocment & Ganga Rejuvenation
G ool ‘{ﬁ T dlS/Central Ground Water Board,

West Central Region
sEnaTare/ Ahmedabag

from.

SOLEMNLY AFFIRMED
BEFORE ME

S.B. PATWA
NOTARY
GOVT. OF GUJARAT

17 sep 202t
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Central Ground Water Authority (CGWA)
Water Resources, River Development and Ganga Rejuvenation

Ministry of
jons for Issue of NOC to Abstract Ground Water {(NOCAP)

Applicat

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/5301/GJ/IND/2019

1 General Information:

Water Quality: Saline/ Brackish

Application Type Category/ Type of Application: Steel industry

SAL STEEL LIMITED
ttach Approved Site Plan with Location Map) ($)
PLOT NO... 245/P,

(i) Name of Industry:

(i} Location Details of the industrial Unit- (A
Address Line 1:
Address Line 2:
Address Line 3 ;

State: GUJARAT
- -
District: KACHCHH
Sub-District: GANDHIDHAM
Vitlage/Town: Bharapar
Latitude: 23.014444
Logitude: 70.102500
Area Type . Non-Notified
Area Type Category : Saline
(iii) Communication Address

Address Line 1: SHAH ALLOYS CORPORATE HOUSE
Address Line 2: BLOCK NO, 2221
Address Line 3: SOLA- KALOL ROAD
State: GUJARAT
District: GANDHINAGAR

~, Sub-District: KALOL
Pincode: 382721

Phone Number with Area Code:
Mobile Number: 01 8238715987
Fax Number:
E-Mail:

{iv) Salient Features of the Industrial Activity:

mashaikh@shahalloys.com

526

Manufacturer of Ferra Alloys, Hr Coislplaté/Structurat Steel/Beam, Angelschannals, Jh Beams, S8 Ingot Round,

Fiale, Plate, Coil, Angel, and Other Structural Material And Electricity Powar (Cpp)
{v) Land Use Details of the Existing ! Proposed industrial Unit Premises Ownership of the Land :

Land Use Details Existing {sq meter) Proposed (sq meter)  Grand Total {sq meter}
Green Belt Area 0.00 0.00 0.00
Open Land 797959.17 0.00 79795917
Road/ Paved Area 39583.34 .00 39583.34

Page 1 of &

06/08/2019 06:05 PM
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Government of India
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/5301/GJAND/2019
Rooftop area of building/

sheds
Total 880248.00 0.00 880248 00

A channel named Mithi River is 2-3kms from the study area which
meets the Gulif of Kutch near Kukadsar

(vii) Source of Availability of Surface Water for Letter From GWIL supply of surface water 800 mBIday agatinst
Infrastructure Use (Submit Water Availability / company requirement of 2506 m3/Day is submmed.
Non Availability Certificate):($) Declaration of Nonavailable of Surface Waler is attached

(viii) Average Annual Rainfall in the Area (in mm): 408.00

(ix) Townships / Villages (Within 2km Radius of Village: Bharapar
the Industrial Unit):

(x} Whether Ground Water Utilization for: Existing Induslry

4270549 0.00 42705.49

(vi) Drainage in the Area (River/ Nala etc) :

Date of Commencement Industry: 27/10/2005

Date of Expansion :

2. Details of Water Requirement (Fresh and Recycled Water Usage):
(Please Enclose Water Balance Flow Chart of Activities and Requirement of Water at each Stage) (%)

(i) Tota!l Water Requirement (a+b+c+d) (m3iday)

Existing Proposed Total

Water Requirement Details (Fresh Water) {m3/day)

{a) Ground Water Requirement {m3/day): 2506.00 0.00 2506.00

(b) Surface Water Available 600.00 0.00 600.00

{Canal, River, Ponds etc.) {m3/day}):
{c) Water Supply from Any Agency 0.00 0.00 0.0
{m3/day):

Total Fresh Water Requirement 3106.00 0.00 3106.00
{a+b+c){m3/day):

(d) Recycled Water Usage (m3/day): 3400.00 0.00 3400.00
Total Water Requirement : 6506.00 0.00 6506.00
{(a+b+c+d){m3iday)

(i} Breakup of Water Requirement and Usage:
Activity Existing Proposed Total No. of Annual
Requjrement Requirement Requirement Operational Days  Requirement
(m3/day) {m3/day) (m3iday) inaYear {(m3/year)

Industrial Activity 6305.00 0.00 6305.00 360 22689804 00
Residential / 51.00 0.00 3
Domestic 51.00 360 18360 0U
Greenbelt 100.00
Development 00 100.00 380 36000 00
IEnvironment
Maintenance
Other Use
ST 50.00 0.00 50.00 360 18000 00

rand Total

6506.00 0.00 6506.00 2342160.0U

06/08/2019 06:05 PM Page 2 of ¥
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! Government of india
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)
Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)
Application Number ; 21-4/5301/GJ/IND/2019
{iii} Breakup of Recycled Water Usage:
{m3/day) {Days) {m3ryear)
(a} Total Waste Water Generated : 3400.00 360 1224000 00
{b} Quantity of Treated Water Available 3400.00
i). Reuse in Industrial Activity: 3250.00 360 1170000.00
it}. Reuse in Green Belt Development; 100.00 380 36000.00
iti). Other Uses: 50.00 360 18000.00
{c) Total Treated Water Utilized: 3400.00 12240000
Net Ground Water Requirement: 2506 00 (m3/day)
3. (a). Groundwater Abstraction Structure- Existing:
Number of Existing Structures: 7
SNo.  Type of Depth Depth Discharge Operatio Mode Horse Whether  Whether Permission
Structure (Meter) to (m3/Hour} nal Hours of Power Fitted _ Registercd
Name ! Year H Water (Day) ! Lift of with with C’GWA L | N
of Diameter Level Days Name Pump Water Details Thereot
Construction {mm) {Meters {Year) Meter
below
Ground
Level)
1  Borewell/ 46.00/254 30.00 65.00 - /- Submer 15.00 No No/-
2005 sible
Pumeg
2  Borewelll 46.00/254 30.00 65.00 -/ Submer 15.00 No No/
2005 sible
Pump
3 Borewell/ 52.00/355 30.00 90.00 -/ - Submer 25.00 No No/-
2005 sible
Pump
4 Borewell/ 61.00/406 30.00 90.00 8/380 Submer 25.00 No Nof/-
. 2005 sible
| Pump
5 Borewell/ 76.00/406 30.00 90.00 8 /380 Submer 25.00 No No /-
2006 sible
Pump
6 Borewell/ /6007406 30.00 90.00 8/360 Submer 25.00 No No /-
2008 sible
Pump
7 Borewell/ 76.00/406 30.00 9000 4/360 Submer 25.00 No No /-
2009 sible
Pump

06/08/2019 06:05 PM Page S o
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Government of India
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/5301/GJ/IND/2019
{b). Groundwater Abstraction Structure- Proposed:

Number of Proposed Structures: 4
SNo. Type of Depth Depth  Discharge Operatio Mode Horse Whether Whether
Structure (Meter) to {m3/Hour) nal of Power fitted Permission
Name } Year ! Water Hours Lift of with Registered
of Diameter Level (Day)/ Name Pump Water with
Construction {mm) (Meters Days Meter CGWA, / if
below (Year) $0
Ground Details
Level) Thereo!
Botewelt /- 76.00/ 4086 30.00 90,00 -/ - Submer 25.00 No No /-
sible
% Pump
N > Borewell/- 76.00/406 30.00 90.00 - /- Submer 25.00 No No /-
sible
Pump
3  Borewelt/- 76.00/408 30.00 90.00 - /- Submer 25.00 No No /-
sible
Pump
4  Boewell/- 76.00/408 30.00 90.00 -/~ Submer 25.00 No No /-
sible
Pump

4. Groundwater Availability (Please Enclose a Comprehensive Report / Note on Groundwater Condition in and
Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day : (3)

Detan Hydrological report submitted here

5. Details of Rrainwater Harvesting and Artificial Recharge Measures Proposed / Implemented. If Ground Water

Recharge outside the
industrial Unit Premises, then provide NOC from the Concern Authority / Agency if Already implemented, details

may be furnished. (Attach Rainwater Harvesting IArtificial Recharge Proposal).($)
Raimvater recharge proposal submitted here

6 Consent to Operate / Estibilish / Approval Letter from Statutory Bodies viz Ministry of Environment & Forests
{MoEF) or State Poliution Control Board(SPCB) or State Level Expert Appraisal Committee(SEAC) or State Level
Environment Impact Assessment Authority(SLEIAA):(S)

Attached Consent/ Approval of Government Agency(Previous: Referral Letter)

{etter Number AWH-83394
S.No Consent /Approval of Attachment Name File Name
Govornment Agency
1 State Poliution Control Board Cansent 4_GPCB CC&A renewal.pdf

7. Have You Applied Earlier for Groundwater Clearance from CGWA / Stale Government Agency:
# Yes, so Details thereof with Status:

HOUSTRIAL USE- Self Declaration

¥ 1t 1o certify thal no case related to ground waler withdrawal/ contamination is pending against the industry/ project unit as
o cete Any such case filed against the company/ project/ unit in respect of ground water withdrawal/ contamination durniny
the pendency of thus application shall be immedialely brought to the notice of CGWA.
Itis 4o Certify that the Dala and Information Furnished Above are True to the Best of My Knowledge and Belief and bam
fovare tnal o Any Fart of the Data / Information Submitted is Found to be Fajse or Misleading at Any Stage the Application
it B Hegected Out Rightly.

06/08/2019 06:05 PM Page 4 of 6

529
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' Government of india
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/5301/GJ/IND/2019
1 Appheation Profoima is Subject to Modification from Time to Time,
2. Appheation should be submitted to Regional Office.
Regional Director,Central Ground Water Board West Central Region, Swami Narayan College, Building, Shah Alam
Toinaka, AMMADABAD, GUJARAT, 380022

incomplete Apphcation will he Summarily Rejecled.
Submitted Application will not be Processed till the Print Out of the Signed Complete Application is Submitted to
Regional Qffice.
4 Appicant has to Submit Processing Fee of Rs. 1000.00/- (Rupees One Thousand Only) through NON TAX RECEIPT PORTAL
bhatathosh gev i) A receipt will be generated. Please fill in the Transaction Ref No. and Date from the receipt in pnnt out of

non and aliaeh recept along with hard copy of application.

ihtips )
Bharatkosh Details: -

p"ensacmn Ref
JMDET -
Ozten-
Note:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application
and Required Documents before Submifting Online Application.

Attached Files:

1). Site Plan with Location Map (Previous: Site Plan) : (Refer: 1 (i)}
S.No Attachment Name File Name
1 Site plan 1_Siteplan.pdf
2. Certified Revenue Sketch : (Refer: 1 {ii))

Mo Atachment Found!

3). Documents of Ownership / Lease : (Refer: 1 {v))
No Attachment Found!

4). Source Water Availability/Non-availability Certificate(Previous: Source of Availability of Surface Water} ;
{Refer: 1 {vii)}

S.No Attachment Name File Name
1 letter of non available 8W 2 a_Letter of non avaibaie SW.pd!{
2 Agreement letter of GWIL 2_GWIL Agreement letter jpy

5). Water Balance Flow Chart {Previous: Enclose Flow Chart of Activity and Requirement of Water): (Refer: 2)

5 No Attachment Name File Name
1 Waterfow! chart 3_Waterflow chart.pdf

6). itydrogeological Report(Previous: Groundwater Availability Report) : (Refer: 4)

S.No Attachment Name File Name
1 Hydro geological Report 4_Hydrological_Report new.pdf

7). Hain Water Harvesting/Artificial Recharge proposal(Previous: Details of Rainwater Harvesting / Artificial
Recharge Measures) : {Refer: 5)

Page 2 of 8

06/08/2019 06:05 PM



' Government of India ‘L 3
Central Ground Water Authority (CGWA) _
Ministry of Water Resources, River Development and Ganga Rejuvenation
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Industrial Use
(Application For New NOC)

Application Number : 21-4/5301/GJ/IND/2019
S.No Attachment Name File Name
1 Ramwater harvesting proposal 5_Rainwater_Harwesling .pdf
8). Authorization Letter {Previous: Authorization) :
S.No Attachment Name File Name

1 Authorization letter 6_Authority Letter.pdf

10). Ground Water Quality Report(Previous: Non-Polluting Effluent) :

S.No Attachment Name File Name
1 GW Analysis report 8_ GW Analysis report.pdf
,,\7?). Extra Attachment :
S.No Attachment Name File Name
1 Incustry profile 9_Industry profite. pdf
z vand Ownership Document 9_Land Ownership Document.pdf
12). Scanned Industrial Application :
No Attachment Found! For, SAL. STEELLT?' s
A g AAvie =T
duthorised Signatory
Date Name & Signature of the apphcant
Piace (With official seal)

Associated User : SAL
Submitted By User . SAL
Submission Date:  06/08/2019

" in case signed by any authorized signatory, the details of the signatory with the authorization shall be
enclosed.

531

06/08/2019 06:05 PM Page G ot b
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HRE WOSR ’ .
aa ui¥w #Fray
a Farw, wd Rere
3 st doeor Remr
0 il ww orftrvor
Governmeat of Endiu
Misistry of Jal Shakti
Department of Water Resourees,
River Development & Ganga Rejinenation
Central Ground Water Authority

(e it ¥g st woor o)
NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

Project Name: Ms Sal Steel Limited _ 1'
Project Address: Plot No. 245/p 4
Vitlage: Bharapar thock. iGandmdham o :
District: Kachchh lStaEe: |Gyarat |
Pin Code: 370205

Communication Address: Shah Alloys Corporate House, Biock No 2221, Sola- Kalol Road, Kalol, Gandhnagar,

Gujarat - 382721

Address of CGWB Regional Office :

Central Grourw Water Board West Central Region, Swami Narayan College Buiding,
Shah Alam Tolnaka, Ahmadabad, Guyaral - 380022 B

1. INOC No.: CGWA/NOC/IND/ORIGI2019/6854 -
2. |Application No.: 21-4/5301/GINNDI2018 '3 [Catagory findustry
4. |Project Status: Existing Project 5. |[NOC Type [ New
6. [Valld from: 1311272019 {7 {Valid up to: 121212021
8. |Ground Water Abstraction Permitted:
Fresh Water Saline Water i Dewatering Toal
m*/day m/year m/day mlyear m¥day myear mPday m’iyafr‘ B
243600 | B876960.00 243600 | 87696080
9. IDemils of ground water abstraction /Dewatering structures B s
Total Existing No.:7 | Total Proposed No.:0
Dw | DCB [8W [TW MP | OW | DCB | BW | TwW | M !
Abstraction Structure® ] 0 70| 0 0 o | o o | 0 g
W |*DW- Dug Well; DCB-Dug-cum-Bore Well; BW-Bore Well, TW-Tube Well, MP-Mine Pit
10. |Quantum of ground water recharge/harvesting{m®/year). 238014 .00
11. |Number of Piezometers (Observation wells) {o be No. of Mondonng Mechaniem
constructed! monitored & Monitoring mechanism. Fiezometers
Manual | DWLR™ | DWLRWin Teiemety
“*DWLR - Digital Water Lave! Recorder 2 o | 1 ] 1
(Compliance Conditions given overieaf)
Digitally signed by
NARNDAKUMARAN P
Date: 2019.12.26 13:58:52 +05'30'
W (B0 s ara it
Member (CGWA)

1811, IWETIR FR, AR 0%, ad Bl - 10011 / 1¥11, Jamnagar House, Mansingh Road, New Dethi-110811

Phone: (811) 23383561 Fax: 23382051, 23386743
Website: cpwa-soc.gov.in
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Validity of this NOC shall be subject to compllance of the following mandatory conditions:

1.
2.

10.
_ Wherever the NOC is for abstraction of saline water and the existing wells (s) is /are yielding fresh water,

12.

13.
14.

16.

16.

17.

18.
18.

No additional ground water abstraction and/or de-watering structures shall be constructed for this purpose

without prior approval of the Central Ground Water Authority (CGWA). .

The proponent shall seek prior permission from CGWAfor any increase in quantum of groundwater
acti e than that permitted in NOC for specific period). o

s 5 well ¢ 4 p ctures shall be fitted with digital water

All new as well as existing ground water abstraction/ de-watering stru
fiow meters by the firm at its own cost immediately on completion of their conqtruction or grant of NOC as
the case may be. In case of renewal of NOCs, all existing ground water abstraction structures shall continue

i ith digi flow meters. Intimation of installation of flow meters shall be sent by the
to be fitted with digital water flo lere Sy around water

proponent to the Regional Director of CGWB within 6 months of grant of g
abstraction data shall be monitored / continue to be monitored (in case of rene:wal) by the firm and ref;orde
in a log book. Details of month-wise ground water abstraction shall be submitted to the Regional Director,

CGWB, once every year. o
In case the ground water abstraction is more than 10 m?/day, monthly water level monitoring data shall be
maintained and submitted annually to the Regional Office of CGWB. Wherever groundwater withdrawal is
more than 500 m*/day,the firm shall install telemetry system in one of the piezometers and share USER D
and password of the telemetry system with the Regional Director, CGWB. ) '
in case ground water abstraction is more than 10 m*/day, ground water quality shall be monitored once in &
year (during pre- monsoon period) and the report submitted to the Regional Office, CGWB. Wherever the
extraction is less than 10 m¥/day, ground water quality report shall be submitted by the proponent at the time

of submission of self-compliance report. . .
Ground water augmentation/harvesting measures, as stipulated in the NOC, shall be lmplem.ented (_m new
cases) / continue to be maintained (in case of renewal) in consultation with the concerned Regional Director,

CGWB.
es constructed (photographs of structures) shall be submitted to

Proof of recharge/water harvesting structur
the concerned Regional Director, CGWB within 6 months from the date of issue of NOC. The firm shall also

undertake periodic maintenance of recharge/water harvesting structures at its own cost.

The project proponent shall take all necessary measures to prevent contamination of ground water in the
premises failing which the firm shall be responsible for any consequences arising thereupon.

in case of industries that are likely to contaminate the ground water, no recharge measures shall be taken
up by the firm inside the plant premises. The runoff generated from the rooftop shall be stored and put to

beneficial use by the firm.
The firm shall optimize water use through recycling/ reuse of waste water after proper treatment.

the same shall be sealed and new tubewell(s)-tapping saline water zone shall be constructed within 3
months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if any.

in case of mining projects, additional key wells shall be established in consultation with the Regional
Director, CGWB for ground water level monitoring four (4) times a year (January, May, August and
November) in core as well as buffer zones of the mine.

Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the concerned
Regional Director, Central Ground Water Board.
The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) within
one year from the date of issue of this NOC.
This NOC} is subject to prevailing Central/State Government rules/laws/norms or Court orders related to
construction of tube well/ground water abstraction structure / recharge or conservation structure/discharge
of effluents or any such matter as applicable.
Th:s‘ »._loc goes not absolve the proponents of their obligation / requirement to obtain other statutory and
_ardmmastratrve clearances from appropriate authorities.

he issue of this NOC doss not imply that other statutory / administrative clearances shall be

, P granted to the
project by the concerned authorities, Such authorities would consider the j i
gicisions independently of the NOC. hegiget on MGAE andlase
is NOC is being issued without any prejudice to the directions of the Hon'ble N i

Xe!at!ed to ground water or any other related matters. Gfcourt orders in cases

pplication for renewal can be ' i i
withdrawal, if any, after expiry s:fbnngecd s%r:;r%;rﬁnr:gg? gasl,i:btlj: fcf’cr; :gea;expngy o S isione o
Environment(Protection)Act,1986. gal action as per provisions of

(Non-compliance of the conditions m
lopHt setion ngtinct the proponent.) entioned above Is likely to result in the cancellation of NOC and

TC
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DT sl 3 WTER 1 Govt. of India

ot ufFa ®ararw / Ministry Jal Shakti

Department of Water Resources, River Devetopment & Ganga Rejuvenation
Fwdra awfér @w @ / Central Ground Water Board

affww Aew &t/ West Central Region

wardtarrgor wlers fafegw anganrers e | IEEEE-22, 0T
Swaminarayan College Building, Shah Alam Tol Naka, Ahmedabad-22, Gujarat.
FAYew ; 079-25320476, 25330009, ¥aw : 079-25329379,
&7 : rdwer-cgwb@nic.in, tswer-cgwb@nic.in, dawmge  cgwb.gov.in

No WCR/CGWA/Complaints/2019-20/ /55C] Date: 29.07.2019

o 29 JuL 2019

The strict Collector

ihstrict Seva Sadan

Near Circuit House. Mandvi Road,
g Nr. Mo Bandh., Bhuj.,
Instrict - Kachehh, Gujarat.

Sub - Reg complain received against M/s Sal Steel Pvt Limited. Village -- Bharapar, Taluka -

(;andhidham. District -- Kachchh

R

S

"Vith reference to above cited subject. forwarding the complaint against M/s Sal Steel Pvt

| imited. Village — Bharapar. Taluka -- Gandhidham. District — Kachchh. as received from the

+agers regarding illegal abstraction of groundwater. It is to inform that, M/s Sal Steel Pvt
-d has also not applied for NOC from CGWA for groundwater abstraction.

{ e application received along with attachment is enclosed for vour kind information and

nelaNsary action.

W

(Suu:étbj} Gupta)
Superintending Hydrogeologist

tael: as above
Head Of office

PR B
¥

> Devrajbhai Jaru, Village - Kindana, Bharapar, Taluka ~ Gandhidham. District -

Ce T forformation,

7 C.
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VAKALATNAMA
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

Appeal/Original Application No. 104 of 2019(WZ}

IN THE MATTER OF :

Nitin Devraj faru& Another s APPLICANT
VERSUS

Unionofindia&Others RESPONDENT

Know ALL to whom these present shall come that | Sanjeev Mehrotra Aged about 58 years S/o
Sh.Kailash Chandra Mehrotra, Working as Scientist D & Head of Office having office at Swamy Narayan
College Building, Gita Mandir Road, Shahalam Tolnaka, Ahmedabad -380022. The above named do
hereby appoint (herein after called the advocate/s) to be my/our Advocate in the above noted case
authorized him:-

To act, appear and plead in the above-noted case in this Tribunal in which the same may be tried or
heard subject to payment of fees by CGWB. To sign, file verify and present pleadings, appeais cross
objections or petitions for execution ~review, revision, withdrawal , compromise or other
applications/petitions or affidavits or other documents as may be deemed necessary or proper for the
prosecution of the said case in all its stages. To file and take back documents to admit and/or deny the
documents of opposite party. To withdraw or compromise the said case or submit to acbitration any
differences or disputes that may arise touching or in any manner relating to the said case. To take
execution proceedings. The deposit, draw and receive money AND cheques towards compensation,
grant receipts thereof and to do all other lawfut acts and things which may be necessary to be done for
the progress and in the course of the prosecution of the said case. And |/We the undersigned do herby
agree to ratify and confirm all lawful acts done by the Advocate or his substitute authorized by Tribunal
in the matter as my/our own acts, as if done by me/us to ail intents and purpose. And I/We undertake
that | /We or my /our duly authorized agent would appear in the Court on all hearings and will inform
the Advocates for appearance when the case is called. The adjournment costs whenever ordered by the
Court shall be of the Advocate which he shall receive and retain himself.

And | /we the undersigned do hereby agree that I the event of the whole or part of the fee agreed by
me/us to be paid in terms of M/o law & justice OMs/Orders/guidelines, to the Advocate remaining
unpaid he shall be entitled to withdraw from the prosecution of the said case until the same is paid up,
The fee settled is only for the above case and abeve Tribunal. 1/We hereby agree that once the fee s
paid. 1/we will not be entitled for the refund of the same unless it is erroneously settled and if the case
prolongs for more than 3 years the fee shall be regulated in accordance with guidelines of M/o Law &
Justice issued from time fo time.

IN WITNESS WHEREOF I/WE do hereunto set my /our hand to these presents the contents of which have
been understood by me/us on this 08" day of June 2021.

Accepted subject to the terms of the fees prescribed by M/o Law & Justice for case in NGT

/.
Qﬂﬁ\?ﬁt} MAULL KU AR{RASAD

=~ e
Senior Central Government Standing Counsel =
A-52, Sector 17-A, Noida, U.P. 201301
Muobile No. 9818612800
E-mail : maid@ardhendumauli.com

};k,\_ x&,/\@/@’\f'b’\ Wf}/)

aEratera wiEa | HEAD OF QFFICE
Refter agf wet Y / Central Ground Water Board
widas wog &5 1 Wast Central Reglon
* o1 e, R Presra sfty st Fverm sHea
Winistry of Water Resourcss, River Development & Ganga Refuvenation
anya wwmse | Government of India
arzmrary | AHMEDABAD.
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Ardhendumauli Prasad <mail@ardhendumauli.com>

Reply (CGWA Respondent No. 4) : O.A. No. 104 of 2019 (WZ) : Nitin Devraj Jaru &

Anr. Versus Union of India & Ors
1 message

Chambers of Mr. Ardhendumauli Kr. Prasad <mail@ardhendumauli.com> Wed, Sep 22, 2021 at 7:58 PM

To: saumya@eldfindia.com
Ma'am,

Please find attached reply to be filed on behalf of Respondent No. 4 (Central Ground Water Authority) in the above-
captioned matter.
Kindly treat this as an effective service.

Regards,

Ashish Madaan

Advocate

FOR:

Mr. Ardhendumauli Kumar Prasad
Advocate on Record

Supreme Court of India

Office:

A-52, Sector 17A,

NOIDA - 201301

India

Ph: +91 120 2488 800
+91 120 2488 801
+91 120 2488 802

*kkkkkkk

rexxxx*Disclaimer

Confidentiality: This message and any attachment are confidential and may be privileged or otherwise protected from
disclosure.If you are not the intended recipient,please telephone or email the sender and delete this message and any
attachment from your system. If you are not the intended recipient you must not copy this message or attachment or
disclose the contents to any other person.

ﬂ Reply_CGWA OA No. 104 of 2019 (WZ) Nitin Devraj Jaru & Anr Versus UOI & Ors.pdf
1844K
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